
GOVERNMENT OF JAMMU AND KASHMIR
FINANCE DEPARTMENT

Civi I Secretariat, Jammu/Srinagar

NOTIFICATION
Srinagar, thef,$of July, 2023

Serial
Number

Class of registered persons Amount

(l) (2) (3)

I Registered persons having an
aggregate tumover of up to five
crore rupees in the relevant
financial year.

2 Registered persons having an
aggregate tumover of more than
five crores rupees and up to twenty
crore rupees in the relevanl
financial year.

Provided that for the registered persons who fail to fumish the return under

on 44 ofthe said Act by the due date for any ofthe financial years 2017-18,

018-19, 2019-20,2020-21 or 2021-22, but furnish the said return between the

riod from the l't day of April, 2023 to the 30s day of Jwe, 2023, the total

ount of late fee under section 47 of the said Act payable in respect of the said

shall stand waived which is in excess of ten thousand rupees.

o

S.O TzBt{ .- In exercise of the powers conferred by section 128 of the
Jirmmu and Kashmir Goods and Services Tax Act, 2017 (Act No.V of 2017)
(lrereinafter referred to as the said Act), the Govemment, on the recommendations
ol'the Council, hereby waives the amount of late fee referred to in section 47 of the
slid Act in respect of the retum to be fumished under section 44 of the said Act for
tlre financial year 2022-23 onwards, which is in excess of amount as specified in
('olumn (3) of the Table below, for the classes of registered persons mentioned in
the corresponding entry in Column (2) of the Table below, who fails to fumish the
rctum by the due date, namely:-

Table



This notification shall deemed to have come in to force w'e'f' 31't day

of March, 2023.

By order of the Government of the Jammu and Kashmir'

sd/-
(Santosh D VaidYa)IAS

Principal Secretary to the Govemment,
Finance DePartment'

No: FD-ST/3,4/2021 (Part-l) Dated:2Y- 07 -2023

Copy to the:-
1. Secretary, GST Council, New Delhi'

2. All Financial Commissioners.

3. Principal Secretary to Hon'ble Lt. Governor'

4. All Principal Secretaried Commissioner/Secretaries to Govemment'

5. Joint Secretary, J&K, MHA,Ciol, New Delhi'

6. Divisbnal Commissioner, Jammu/Kashmir'

7. C,ommissioner, State Taxes Departrnent, J&K, Srinagar'

8. Excise Commissioner, J&K, Srinagar

g. Addit'ronal Commiss'oner State Taxes (Adminisfation & Enforcernent) JammdKashmir'

10. Private Secretary to the Administrative Secretary, Finance DepartrEnt'

ll.lncharge website, Finance Department'

ul

(Mohammad )JKAS
Deputy Secretary to Government,

Finance DePartment.
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